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JUDGQMENT (ORAL)
(By Hon'ble Mr.Justice V.S.Malimath)

None appeared for the petitioner, As it 1s a
very old matter, we heard the learned counsel for the
respondents and examined the records pertaining to

compulsory retirement of the petitioner from sexrvice,

2¢ . .. Thepeti‘tlone r wasl..rei:irgd_ in public interestl

. vide order dated 6.2.‘87(Annem:%-‘-A1) by the competent
authofit;y having formed opinion that it is necessary to
do so in the public iﬁterest in exercise of powers
conferred by Para 2(2) of Section 1 of Railway MiniSttf'
-(Rail‘way Board)(?s_Le,t{ier_No.E;aiS/CPC/ZOB dated 8,7.50
as amended under Board‘;s le tter No ,F(E)II1/69/PN-1/15
dated 27.8+69. The petitioner had completed 30 years of
sexvice qualifying for pension as on 31.12.86, The

eligibillity condition for exercising the power of
retirement under the éforesa,id mwovisions is that duly
satisfied o The cbmplaint in this case/ is that the
decision taken .is vitiated as it is not based on any
relevant material and the competent authority has not
appiied its mind to thke relevant materiz)l before taking
the decisiOn,' On the last occasion when this matter came

up .before us, though nore appeared for the petitiorer,
we thought that for preper exercise of our jurisdiction,

it is necessary for us to examine the entire records

n including the confidential reco=rd of the petiticner to
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satisfy ourselves that the case of the petitioner has -
been dealt_y\;aj.th;in a just and reasonable manner
consistent with the well recognized principles. The
couﬂsel for the respongénts made " available the relevant
records which we have carefully perused. we find from
the records that the case of the retitioner. was exam:m-
-ed by a/ Committee of compeltent Officers appcointed for
thatp:lrpose who after ﬁeview of the confidential
records of the petitioner have recorded a finding to
the effect that it is in public interest to ‘compulsoril
xjeti:ethe petitioner from service. The saj.d decision
/ was reviewed ‘by the Commdittee consﬁitued for that
purpose. The -pet‘itioner's appeal was also examired aml
dealt with by the oompetent éuthorj,ty. Thus.' we find
that the case of the petitiorer did receive considera-
.=tion at least on.three occasions, Wehave also peruse(
the confidential records to satisfy ourselves that the
_opii_ﬁion formed for conipulsorily retiring the petitionei:
-in public interest i s suppor}ted by proper material.We
£ind from the confi&entiel records, particularly for
the recent years clearly indicate that there were
adverse remarks against the petitioner particulaid.y
in regaxd tc his attendancel and pmcﬁzal:l.ty. ve are
satisfied from the materialpnmreogr,ds that subjective
satisfaetion of the authority is based on materiel.
It is also not possible to take the view that the
‘opinion formed is manifestly unreasonable or arbitralry;
The petitioner did have. a qualifying serviee for actior
being taken for compulsory retirement., We,therefore, se

no good ground to interfere with tre sare, acgordingly,
this application is dismissed, No costSe
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